FIR No. 183/2021
PS Pandav Nagar
State Vs. Mohd. Khalid
U/s 379/411 IPC

Application No. 3

08.09.2021
Due

to

corona

pandemic

outbreak

and

in

view

of

Office

Order

No.

569/RG/DHC/2021, dated 19.08.2021, of Ld. Registrar General, Hon'ble High Court of Delhi,

and duty roster No. 6392-6411/Judl. Br./East/KKD/Delhi, dated 23.08.2021, the present
matter is taken up for

Pr.

physical hearing.

Ld. APP for the State.
Counsel for the

applicant/accused.

his is an application for grant of bail to the applicant/accused. Reply filed by
the 1O concerned.
Heard submissions from both sides.
Considering the facts and circumstances of the case, besides the fact that the
applicant/accused is in JC since 19.07.2021, applicant/accused is admitted to bail on his
furnishing a bail bond in the sum of Rs.15,000/- with one surety of the like amount.
Applicant/accused shall abide by the conditions laid down in Section 437(3) Cr.P.C.
Present application is, accordingly, disposed of.
A copy of this order be given dasti to counsel for the applicant/accused and a

copy of this order be also sent to the Jail Superintendent concerned for information and

compliance.

CMM

(Atul Krishna Agrawal)
(East), KKD, Delhi/08.09.2021

FIR No. 18839/2021
PS Kalyanpuri
State Vs. Kailash @ Haresh
U/s 379/411/34 IPC.

Application No. 4

08.09.2021
Due to

pandemic outbreak

corona

and in view of

Office Order No.
Hon'ble High Court of Delhi,
dated 23.08.2021, the present

569/RG/DHC/2021, dated 19.08.2021, of Ld. Registrar General,
and duty roster No.
6392-6411/Judl. Br./East/KKD/Delhi,

matter is taken up for
physical hearing.
Pr.
Ld. APP for the State.
Sh. Naveen
This is

an

Singhla,

Counsel for the

application

for

grant of bail

the IO concerned.

Heard

submissions from

Considering

applicantaccused
furnishing

a

bail bond in the

of

appicant/accused

Rs.15,000/-

with

Applicant/accused shall abide by the conditions laid down
Present

application

A copy of this

is,

order be

one

in

accordingly, disposed
given dasti

copy of this order be also sent to
the Jail

compliance.

applicant/accused. Reply filed

by

circumstances of the case, besides the fact that
the

22.07.2021,

sum

to the

both sides.

the facts and

is in JC since

applicant.

to

surety

Section

of the like

on

his

amount.

437(3) Cr.P.C.

of.

counsel for the

Superintendent

CMM

is admitted to bail

applicant/accused

and

a

concerned for information and

(Atul Krishna Agfawal)
(East), KKD, Delki/08.092021

FIR No. 472/2021
PS Pandav Nagar

Anoop

Application No. 13

Kumar
U/s 379/356/511Jaiswal
IPC. Vs. State of NCT of
Delhi.

08.09.2021
Due

to

corona
pandemic outbreak
569/RG/DHC/2021,
dated
and duty
19.08.2021, of Ld.

roster No.
matter is taken
up for
Pr.

6392-6411/Judl.

physical hearing.

and

in

Registrar General,

Br./East/KKD/Delhi,

view

of

Office Order
No.

Hon'ble High Court
dated

23.08.2021,

the

Ld. APP for
the State.
Sh.

This

Jaiswal.
accused

to

Deepak Somani, Counsel for
the
is an

application for

grant

Counsel submits that
there
show that he is
going to Jordan.

Delhi,
present

applicant/accused.

of bail to the

is no

of

applicant/accused Anoop Kumar

document available

with the

Arguments were already heard in
the matter.
As per the
the accused
allegations,
had tried
complainant. He was

parokar

of

to snatch the
mobile phone of
apprehended by few public
persons
when
the
spot. The
complainant had reaffirmed on the accused was trying to
arrested in this

flee away from
the

accused

allegations appeared

case was the
one,

to be

well found.

applicant/accused at this juncture. His bail
dasti

to

Present
counsel for the

who had tried

Hence,

I am

to
not

previous date that the
snatch her mobile.
Prima facie
inclined

to

grant
application is, accordingly,
dismissed.
application is, accordingly,
disposed of. A copy of

applicant/accused.

bail to the

this order be

CMM

given

(Atul Krishnalagrawal)

(East), KKD,

Delhi/ø8.09.2021

FIR No. 536/2020
PS Kalyanpuri
State Vs. Suraj @ Lala
U/s 392/411 IPC.

Application No. 5

08.09.2021
Office rder

vo.

Due to corona pandemic outbreak and in view of
569/RG/DHC/2021, dated 19.08.2021, of Ld. Registrar General, Hon'ble High Court o De

23.08.2021, the present
duty roster No. 6392-6411/Judl. Br./East/KKD/Delhi, dated
matter is taken up for physical hearing
Pr.
Ld. APP for the State.

and

Counsel for the applicant/accused.
Ihis is an

Reply
application for grant of regular bail to the applicant/accused.

filed by the 1O concerned.
Heard submissions from both sides.

Considering the facts and

that the
circumstances of the case, besides the fact

is admitted to bail on his
applicant/accused is in JC since 01.04.2021, applicant/accused
of the like amount.
a bail bond in the sum of Rs.15,000/- with one surety

furnishing

Cr.P.C.
Applicant/accused shall abide by the conditions laid down in Section 437(3)
Present application is, accordingly, disposed of.
A copy of this order be given dasti to counsel for the applicant/accused and a
copy of this order be also sent to the Jail

Superintendent

concerned for information and

compliance.

(Atul Krishna' Agrawal)
CMM (East), KKD, Delhi/08.09.2021

FIR No. 0311/2021

Application No. 7

PS Kalyanpuri

State Vs. Pawan
U/s 392/411/34 IPC.
08.09.2021
Due to corona pandemic outbreak and

in

view of Office Order No.

569/RG/DHC/2021, dated 19.08.2021, of Ld. Registrar General, Hon'ble High Court of Delhi,
and duty roster No. 6392-6411/Judl. Br./East/KKD/Delhi, dated 23.08.2021, the present
matter is taken up for

PI

physical hearing.

Ld. APP for the State.
Counsel for the

applicant/accused.

This is an application for grant of bail to the applicant/accused. Reply filed by
the lO concerned
Heard submissions from both sidesS.

Considering the facts and circumstances of the case, besides the fact that the
applicantaccused is in JC since 05.07.2021, applicant/accused is admitted to bail on his
furnishing a bail bond in the sum of Rs.15,000/- with one surety of the like amount.

Applicant/accused shall abide by the conditions laid down in Section 437(3) Cr.P.C.
Present application is, accordingly, disposed of.
A copy of this order be given dasti to counsel for the applicant/accused and a
copy of this order be also sent to the Jail Superintendent concerned for information and

Compliance.

CMM

(Atul Krishra Adrgwal)
(East), KKD,

Delhi/08.09:2021

